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“If an entire caste iz as a fact
found to be gsocially and educa-
tionally backward, their inelusion
in the list of backward classes by
their caste name is not violative of
Article 15(4), A caste jg also a
class of citizens and a caste as uch
may be socially and educationally
backward. If after collecting the
necessary data it is found that the
caste as a whole is socially and
educationally backward, the reser-
vation made of such persons will
have to be upheld not withstand-
ing the fact that a few individuals
in that group may be both socially
and educationally above the gene-
ral average
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“We tried to avoid caste but we
find it difficult to ignore caste in
the present prevailing circumstan-,
ces, We wish it were easy to
dissociate caste from socia] back-
wardnesg at the present juncture.
In modern times anybody can take
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to any profession. A Brahmin
taking to tailoring doeg not become
a tailor by caste, nor his social
status is loweredq gg Brahim. A
Brahmin may be a seller of shoes
or boots and yet his social status
is not lowered thereby. Social
backwardness, therefore, is not

‘ today due to the particular pro-
fession of g person_but we cannot
escape ca:t: considering the social
backwardness in India, All this
goes to prove that social back-
wardness js mainly based on social
triba] caste and denomination
differences.”
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Reservation of appointments or
posts in favour of backward
glasses—The mere fact that the
reservition made under Article
16(4) may give extensive benefits
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to the persong who have/ the

benefit of the reservation does not

by itself make the reservation

invalid.....

Wit SR F Y
Article 16(1) is an extension of
Article 14, It provides:

“7. There shall be equality of
opportunity for all citizens in mat-
ter; relating to employment or
appointment to any office under the
State.”

8. But the equality contem-
plated by this clause is not an
embodied equality. It ig subject to
several exceptions and one of the
exceptions is that provided in
Article 16(4) which says:

“Nothing in thig Article shall
prevent the State from making
any provision for the reservation
of appointments or posts in fav-
our of any backward class of
citizens which, in the opinion of
the State is not adequately re-
presented in the serviceg under
the State.”

A% A% IFA T7 &

“11. It is true that every reserva-
tion under Art. 16(4) does intro-
duce an element of discrimination
particularly when the question of
promotion arises. It is an inevit-
able consequence of any reserva-
tion of posts that junior officers
are allowed to take a march over
their seniors. This circumstance is
bound to displease the senior cffi-
cers. It may also be that some of
them will get frustrated but then
the Constitution-makerg have
thought fit in the interests of the
society as a whole that the back-
ward class of citizens of this
country should be afforded certain
protection as; observed by this
Court. .. ..

“It cannot be denied that un-
aided many sectiong of this
country cannot compete ith the
advanced sections of the Nation.
Advantages secured due ta his-
torica] reasons shouid not be
considered as fundamental rights.
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[5ft v 7Te fag amew]
Nation’s interests will be best
served taking a long range view—
if the backward classes ere
helped to march forward and
take their place in line with the
advanced sections of the people.”
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Sir, Parliament has powers ag a
sovereign and competent body, It
may make the law. There is no bar.
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“The claimg of members of the
backward classes, Scheduled Castes
and Scheduled Tribes should also

PAUSA 1 1900 (SAKA)

Disparities Abolition 390
Bill
be considered for the remaining 51
per cent of seats which are filled
*on the basis of merit. Where a
candidate belonging to Backward
Classes or Scheduled Castes or Sche-
duled Tribes is selected on the basis
of merit against gny of the seats
in the said 51 per cent of unreserved
seats, the number of seats reserved
for Backward Classes, Scheduled
Castes and Scheduled Tribes, as the
case may be, should not in any way
be affected,

4 The Government also direct
that with effect from the date of
this order, reservation of posts for
recruitment to the public services
be made at 31 per cent for Back-
ward Classes and at 18 per cent for
Scheduled Castes and Scheduled
Tribeg in all such services where
reservation is provided by the Go-
vernment of Tamil Nadu for the
above classes.

5. Necessary gmendments to Rule
22 of the Genera] Rules will be
issued separately....

g

¥ ag & 51 wiowa wafoed
gt AT AFA€ FATE FT A wATCASTE
& ar ag 49 wfawa & A& wrdww
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wifa®T &AW AT 30 AIA K 41 o7 2,
IUWT FE AT U FCE )

MR. CHAIRMAN: Motion moved:

“That the Bill to rovide for
abolition of social  disparities,
casteism and removal of educa-
tional, social and economic back-
wardness of Harijans, Girijans and
other backward classes, be taken
into consideration.”

o fadas & QA dwew qw fed g i
UF AAAIG gFEIT  ATAM T w1 N7
Y TMe WAl fag @11 wgt aw weAw
fama® Ja% gRd & AWEA & AA™ ¢ A
WD % 7% ¥1 ¢ TAfam wfmfm d &
a1 o Taw fag w2 wrAeT ZERRT AT
qET g9R §WET dw w3 ?

oo wrwot fg (wTTergE) o oS o

st gww W ATOAW A@E - (WgEAT) ¢
AN, 7

wo veroht fay : werT mwmefy o,
WIThT & # wroftg srafas fagaen
IRpEA , 18077 &, &t WA €AY

Bill

fag arexr 3 qw fwar & Frefafas svives
fw s

“f& fadgw 9T 31 fegmT, 1979 W%
‘?':r)mﬁ % faw 3& ofcarfaa fvar oo
2

it Ry AT gnw - wwefy AT,
# wafa & wreety o freway
S9Ea fagqs, 1977 & freafafea swmes
T s g

“fs fadas 0x 15 @wE, 1979 a% TR
1 & fog 3@ afcanfaa fear smga” (1)

st ferme waw aww (|gET)
ATET, gWA W @wiaT faar &

Wty w@RT ;T ITXW & R &,
XY wr9sT gueT wivafm § 1 mads
JTEE

5t femaw e gw ;. w9 afz
g A IANI § TFA &, §H@QH HOFT
TATET  qAEAT E |

awrafe mlvew ST AN, 4g AL B
gFar g |

SHRI P, RAJAGOPAL NAIDU
(Chittoor); There are large sections
of people in our country who have
to be protected from oppression
socially, educationally, economicaly,
politically. Gandhiji has done much
to protect these people.

They are of various kinds, Some
are nomads. There are people living
on the hills without habitation, de-
pending on forest produce and with-
out any agriculture. These are the
girijans and nomads. They must be
protected first because they have no
habitation. They have to be rehabi-
litated first.

For example, in Gujerat we come
across two major communities—one
is called Barwars, the other I do not
remember—numbering 15 lakhs. They
are shepherdg and cattle breeders.
When 1 went to Anand, I met these
people and saw under what condi-
tions they are living. They are
nomads. Of course, they possess 89
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per cent of the Gujarat cattle but
they are not having any home, They
have no lands to graze their cattle
because in Gujarat the non-agricul-
turist cannot purchase land. There-
fore, there are such difficulties and
legal lacunae jn their way, Such
people have to be rehabilitated. They
myst be protected. '

I would have been very glag if the
Government had brought forward
legislation involving the principles
which Shri Yadav has included in
the Bill. But the Government have
not brought forwarq such a Bill, and
they are not seriously thinking of it,
though there are clashes in Bihar and
other place; in regard to this.

I ask all our people: is it not
necessary to protect the weaker sec-
tiong in these clashes from the upper
communities? I am glad to say that
in Madras, when the Brahmins, con-
stituting 3.6 per cent of the popula-
tion, occupied al] the seats in colleges
aand all the posts in Government, a
movement was started which led to
the formation of the Justice Party.
Justice ‘they wanted, justice to have
seats jn the colleges facilities for
education anq also proportionate re-
presentation in the posts.

The Justice Party won the seats
and formed the Government, and
they enunciated the Communal G.O.
which is now responsible for ‘he
protection of the weaker sections
throughout the country, because that
was the first thing of its kind, After
that, Dr. Ambedkar agitated for the
protection of Harijans, and Gandhiji
supported him and took up the cause.
Therefore, with the advent of free-
dom, we got our Constitution in
which reservation for Harijans has
been incorporated.

When the Justice Party Govern-
ment was formed and the Communal
G.O. was passed it was utilised only
by the wupper communities, the
Reddys, the Khammas and other
people, non-Brahmins, but not by
the backward communities. The

PAUSA 1 1900 (SAKA)
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Harijans got the reservation under
the Constitution. The upper classes
were getting the posts and seats be-
cause of the Communa] G.O., but not
the backwarq communities, There-
fore, .the backward communities or-
ganisation was started in Madras
State,

Shri Ramaswamy Naicker and
others, the DMK and the AIADMK
and others supporteq them. 1t is
only because of that that the back-
ward classes have also been given pro--
tection, The same is the position in
Karnataka, Andhra and in other
places in the South, Therefore, the
South was responsible for the pro-
tection of the weaker sections. In
Northern India, where they say that
they are very forward and pro-
gressive, I am sorry to say that it is
not so.

We see that in Bihar the upper
communities like Kayasthas are
fighting for jobs. I am not able to
understand why they are fighting, Is
it not necessary to reserve seats for
the weaker sections? Do they want
to grab all the posts in Government
and al] the seats in the colleges as
they have done previously? Do they
want 100 per cent of the jobs and
seats? We cannot agree to it.
Therefore, they must have their pro-
portionate representation in the col-
leges and also in the Government
appointments. If we agree to it, ig. it
not necessary for us to bring forward
a uniform law, through with varia-
tions in States as per the existence
of the society to protect these
people? Certainly we have to. Is it
not necessary for the Government to
do it? Though Kaka Kalelkar has
given his report it has been shelved
and no action is taken on that.
Therefore, it is quite necessary for
us to enlist who are the backward
people and see that they are given
protection.

With regard to reservation for
Harijans, it is quite nice. Our Andhra
Pradesh Government has done a
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tions also, we have reserved seats for s and, 1 fear, our country is going
' to that end. Therefore, I appea] to
them. all our members here, not only our
SHRI K. RAMAMURTHY (Dhar- members but all our people, to see
Andhra that they are given equality.

mapuri); Not only in

Pradesh, but in Tamil Nadu also. .
The Janata Government says that

they have restored freedom. I do

AN HON. MEMBER: In Maha-
appreciate that to a certain extent.

rashtra also. 1
Is there freedom for Harijans and

SHRI P. RAJAGOPAL NAIDU: I Girijang and economically backward
am glad. Therefore, in the South we people for wvoting? They are not
having that freedom. If at all they

are giving more protection for them.

Like wise, in the whole country, have restored freedom, there is in

everywhere, they must be given this country only for upper com-
protection. They must not only be munities, industrialists traders urban
protected, their conditions should people, smugglers and dacoits, not
also be bettered socially, educa- for the lower strata of masses. We
tionally and  politically also  they want their freedom, For the we have

to fight. we have to support freedom
for them, If at all any legislation is
going to be brought forward, it is for

must be protected.

With, regard to oppression, we them to bri 1o
want to protect them and improve Hon. we have to bring the legisla
their socal status, political status

. ang economic status; now we have .
otect them from oppression. We st geow (wferre ) - awiafa w@rew,
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see that everywhere the landless the

Harijans and the Adviasis jn urban 7 weg o 9@ AW AR QA frdga s

& smfew fredaw & i

%

areas also and even the backward AU

communities are being oppressed. w1 A @“&Wﬁﬁ 2 fr fowdt
The conflict is growing, The class g!l‘a m‘" “F::Tw‘;}? 3 Wﬁﬂzﬂﬁl
consciousness is growing in the lower of T @‘:{ :,-ﬂ-?:; Ha
strata. They are now realising their e 0 e (G DA LEER
rights, Previously when the upper Iﬁwﬁm 'q'?rﬁsi‘m gm@‘
communities beat them, rebuked ; et E&%EEW; wifas,
them, they used to keep quiet. But m"""g_qila":'mm"m"i"‘@ iy mi'z;.'
now they are also educated. They firg i 3w mmz'u"tl ear ¢ 2w @ g
are also having some status. Now & amiard mﬂﬁﬂtqﬁﬁqﬁﬁl 'm"i"
they are not going to tolerate such 7w g # e
things, such beating and oppression. f 7 ag l "is‘.}"’“'.ﬁ“‘ m{'ﬂ“ﬁ‘*
Therefore, the conflict is widening. & | T R

Now it is time for the Govern-

ment to see that they are protected, ” ~
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wifewr &3 faar srn arfgd anfs s
ATHR TH TCHIC FT qET a9 I A ;%
oYX 79T Y 997 0 qF fF g wr @

SHRI DHIRENDRANATIH BASU
(Katwa),; You will see and the hon.
Members know that disturbanceg and
violence have spread out throughout
the lenght and breadth of the country.
We have to find out the real cause.

Mr. Deputy-Speaker, Sir, the real
cause is that the harijans, girijans,
adivasis and the weaker sections of
the people are being ignored. I wel-
come this Bill of our learned friend
Shri Roopnath Singh Yadav and this
Bill should be adopted and passed by
this House. There have been certain
guidelines to protect the rights and the
privileges of the weaker sections of
the people,

Now, Sir, it is unfortunate that even
after thirty years of Independence,
about sixty per cent of the popula-
tion do not enjoy the literacy. This is
one of the main causes. We should get
the weaker gections of the people. ...
the harijans, girijans, adivasis, tribes
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and backward classes educated, For
this, masgsive adult education centres
. .should be opened and we should get
i them educated free of all charges. The
| primary schools are there, They are
. getting education. But they are not
' getting higher education in higher se-
condary schools and colleges, They
shéuld be educated there too free of
all charges. They should be exempted
from fees.

Now, Sir, you would see that there
are lakhs and lakhs of farmers most
©of whom are harijans, tribes and adi-
vasis; they are landless still. We
should give them lands; we should
give them houses; they should be
given assistance, Government should
come forward to build up houses; they
should provide sufficient funds in the
budget for making houses for them,
They have no houses and they are
landless.

Recently, there has been a series ©of
- murders, atrocities on harijans not

.only in Bihar and U.P. but also clse-
where and, practically, throughout
the length and breadth of the country.
What for? So, Sir, casteism must go.
We cannot tolerate casteism any more.
It must go; it must be abolished,

Economic backwardness of the
weaker sections of the people is one
of the main causes. They should get
all facilities such as reservation of
seats as suggested by Shri Yadav. It
should be there for which purpose
there should not be so much violence
or disturbance in the country as we
see in Bihar and U.P. The House of
the People is here; they are the re-
presentatives of the entire country.
We should find out ways and means to
solve this problem once and for all.
If, in this way, the disturbances con-
tinue and if the harijans, girijans,
ladivasis and tribes are neglected, then,
I am afraid there will be only disin-
tegration of the country; there will be
wchaos and disturbances only. I do
not know, if chaos and disturbances
continue in the country, what will be
the fate of our country. So, Sir, I
would appeal through you, to the hon.
Ministers that they should come
forwarq with an open mind so
that they can accept the bill, get it

PAUSA 1 1000 (SAKA)

Disparities Abolition 402
Bill
passed so that the sufferings of the
harijans and girijans and other back-
ward classes could be met top some
extent. If you do not try to remove
their sufferings and if we do not im-
prove their lot, then our Independence
will be in vain, I can tel] you that
if the status of these weaker sections
of the people is not raised, there will
be revolution throughout the length
and breadth of the country and the
weaker gsections, the harijans, the
girijans, tribes and adivasis will no
longer tolerate this humiliation. I say
that even now jf harijans go to some
houses of the Brahmins they do not
allow them to sit on the beriches, This
is the position in our country. I have
travelled throughout the lengtp and
breadth of the country. I have never
seen gnywhere in the world this type
of thing, this casteism must go. This
iIs an evil in the country,
This evil must be removed. But T
would appear through you, Sir, that
Government should come forward
with a comprehensive Bill for the im-
provement of the weaker section of
the people. About 60 of our country's
population are illiterate. They must
be educated. They must gel proper
and free education for which suffici-
ent funds must be provided, Massive
education drive ghould be gtarted. In
tribal areas like Sunderbans the peo=
ple have no place to live in, they have
no house and they are staying here
and there, in the varandahs and court-
yvards of other people’s house. Unless
the position is improved, T am afraid

our country cannot prosper.
The wupper «class people alone
cannot defend the indepen-

dence of the country, Peo-
ple belonging to weaker section must
be raised to the equal level. All
efforts should be made to see that
they get proper education, proper
housing and other facilities, ete, They
should be given al] the privileges as
other people of our country enjoy.
Our Constitution provides equal op-
portunities and privileges to g]1 the
people of the country and they should
not be denieq these privileges. This
we should keep in mind, Thank
you,
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*SHRI S. G. MURUGAIYAN
-(Nagapattinam): Hon. Mr. Deputy
Speaker, Sir, the Bill of my hon.
friend, Shri Roop Nath Singh Yadav
seeks to provide for abolition of co-
cial disparities, casteism apnd removal
of educational, social and economic
backwardness of Harijans, Girijans
and other backward classes.

The very fact that after 32 years of
. our Indepndence such a Bill has been
introduced for discussion on the floor

Bill

of this House speaks volumes about
the wilful neglect of the people be-
longing to Sheduled Castes and Sche-
duled Tribes and other backward
classes in our country. Here it is re-
levant to refer to what ancient Tamil
heritage has left to human civilisa-
tion. Saint Thiruvalluvar in his own
inimitable succinct style has said that
birth does not make any distinction
and only the later avocations create
castes. We Tamils have been taught
by our illustrious ancestors that those
people who give whatever they have te
others in need belong to the upper
classes and those who are not inclin-
ed towards charity belong to the lo-
wer classes. Qur great poet-patriot,
Shri Subramania Bharathy stated this
in his sonorous voice that there are
are only two castes-exploited and the
exploiter-and the whole world is one
casteless society.

I am very glad that the hon.
Members who preceded me referred
ito ‘the phenomenal prograss the
Tamil Nadu has made in the esta-
blishment of a casteless society. I
would like to point out that in the
20 months of Janata administration
the atrocities on Harijans have gone
up by leaps and bounds, as compar-
ed to the position during the Con-
gress regime, Every day in some
part of the country or the other the
Harijans are attacked with lethal
weapons. The measures that have
been taken up for their welfare and
protection have not been keeping
pace with the crimes being perpetrat-
ed upon them. The canker of :aste-
ism is eating away the vitals of our
country,

In our society, we have got cer-
tain built-in contradictions.

MR. DEPUTY-SPEAKER: Mr.
Murugaiyan, you can continue next
time, Now we will take up half-an-
hour discussion. .

7

*The original speech was delivered in Tamil.



